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  Learned counsel for the applicant submits that the

applicant has already been redressed by the respondents as such, nothing 

survive in the OA hence, the same may be dismissed as i
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Learned counsel for the applicant submits that the grievance of the 

applicant has already been redressed by the respondents as such, nothing 
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2.  In view of the submissions made by the learned counsel for the 

applicant, the OA is dismissed as become infructuous. No costs. 
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